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BEFORE THE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONAL BENCH, CHENNAI
LA, No. 120 of 2021

in

Original Application No. 7T6/2021

k.G Anilkumar oApplicant
Vs,

The State Environment Impact Assessment

Authority (SEIAA) Kerala & Others. ....Respondents

REPLY STATEMENT FILED BY THE 3™ RESPONDENT IN THE ABOVE
INTERIM APPLICATION

I, Tomy Thomas, aged 54 vyears, Sio. Thomas, Fulickal House,
Kalathukadavu (PO), Erattupetta, Kottayam District-GBG 579, Kerala, do hersby

solamnly affirn and state as follows,

1. | am the 3 respondent in the above Interim Application . | know ihe
facts of the case and as such | am duly competent to swaar this
affidavit.

2. All the averments contained in the Interim Application save those that
which are specifically admitted hereunder are denied.

5. At the outset, it 1= humbly submitted that the applicant herein had
approached this Hon'ble Forum with unclean hands and by
suppressing material facts in order to play fraud upon this Hon'ble
Tribunal and to obtain illegal orders when he failed to secure
favorable orders from the Hon'ble High Court of Kerala in saveral of
the Writ Petitions filed by him before the Han'ble High Court of Kerala.
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On that sole ground the above original application which is filed by the
applicant suppressing material facts has to be dismissed with
compensalory costs to me. Even though | had very much pleaded
these facts before this Hon'ble Forum in my reply affidavit to the
original application, this Hon'ble Court was not pleased to hear my
counsel on the issue of maintainability of the above original

application.

Right from the beginning of the Original application the petitioner was
pleading before this Hon'ble Forum that Annexure A1 Environmental
Clearance granted to me was revoked by the 1* respondent. | had
produced annexure R3 (a) stop memo issusd by the 1% respondent
which was the impugned order in various litigations before the
Hon'bla HigH Court of Kerala, The 1% respondent, the 2™ respondent
as well 2= myself pleaded that Annexure Al Environmental Clearance
was not revoked tll défe and there is only a stop meme issued vide
Annexure R3{a), which was guashed by the Hon'hle High Cort of
Kerala in Annexure A2 judgment, which was also the subject matter
of the challenge in Annexure R3(c), wherein the Hon'ble High Court of
Kerala directed the 1% respondent herain to finalize proceedings an
Annaxure R3(a) Stop Mamo, within the time limit prescribed therein,
this Hon'ble Forum in consonance with the counsel appearing for the
applicant herein is of the opinion that Annexure A1 has been revokad
by the 1% respondent and its proceadings with the Original
Application.

The aarErmen[s'mntained in Paragraph No. 3.2 of the Interim
application are absolulsly false and hence denjed. The 1%
respondent not being a Judicial Forum above the Division Bench of
the MHigh Court of Kerala unlike this Hor'ble Forum had to cerainly
comply with the directions passed by the Hon'hle High Court of Kerala
in Annexure A2 judgment, which was later on upheld by the Division
Bench of ]{Erala__ High Court in Annexura R3{g) judgment which
happenad to be passed on an appeal preferred by the ariginal
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applicant herein.  Therefore the 1% respondent who do not possess

the powers af this Tribunal had only an option to permit me to operate

my unit and not otherwize.

The avermentz confained in paragraph No, 3.3 of the Intarim
Application are absolutely false and hence denied. Mo quarry
operators in Kerala are permitted to operate their quarry for mining
building stones from early moming till night, As per the license
conditions | am parmilted to operate my quarry only from & &M till §
P.M which | have not violated till date. The oparation of my building
stone guarry is not causing any nuisance or inconvenience to any of
the nearby residents. The allegation contra is absolutely false and
hence deniad.

The Hom'ble High Court of Kerala by Annexure R3(C} judgment,
which was suppressad by the QOrginal applicant herein, directacd the
1* respondent herein to finalize the proceedings on Annexure R3(a).
Immediately an .receipt of Annexure R3(c) judgment, | produced the
same before the 1% respondent. Based on Annexure R3(c) judoment
the first respondent in its 99" meeting held on 217 and 22
Movember 2019 considered the issue periaining to Annexws R3(a)
decided to issue notices to mysell and all party respondents including
the applicant herein and the Panchayat in Annexure R3{c) judgment
and give opportunity to all parties in the next meeting of the first
respondent. A true copy of the relevant pages of the minules of the
meeting of the first respondent held on 217 and 22™ Movembar 2019
15 produced herewith and may be marked as Annexure R3{lk}. Item
Mo. BB.55 in Annexure R3(k) relatez to the issue pertasining to
Annaxure R3{a).

Later, in the meeting held on 23" and 24" December, 2013, the first
respondent heard all the stake holders including myself hersin and
after conducting the hearing of all the interested parfies, permited the
objectors o give in writing, if anything more was required for

4
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consideration of the issue, within one week. The first respondent also
decided that since the Environmental Clearance and subseqgueant stop
memo were issued almost three years hack and in the light of the
issues which were brought out during persenal hearing and to comply
with the directions of this Honourable Court, decided to fonward the
relevant documents collected during the hearing to the Slals
Environment Expert Appraisal Committee, (SEAC Kerala) for a fresh
field inspection and report. A true copy of the relevant pages of the
minutes of the meeting of the first respondent held on 23™ and 24"
December, 2019 is produced herawith and may be marked as
Annexure R3{l). ltem Mo. 100.37 in Annsxure R3{l)is the matter
pertaining to Annexure R3(c) judgment.

Therzafler, the SEAC Kerala, in the light of Annexure R3{l) in its
mesting held on 13" and 14" Janvary 2020 entrusted Dr.
C.Bhaskaran and Dr. R.Ajayakumar Varma for conducting field
inspaction in the area covered vide Annexure R3(a). A true copy of
the relevant pages of the minutes of the 108" meeting of the SEAC
Kerala held on 13" and 14" Jdanuary, 2020 is produced herswith and
may be marked as Annexure R3{m). ltem Me. 108.52 in Annexure

R3{m)is the itern pertaining to the fiald inspection of the 3¢

respondent’s proparty.,

When Annexure B3(m) was passed, the authorities appointed by the
SEALC Kerala visited my side and after being convinced that the unit
in any manner will not cause any nuisance as alleged by the objectors
and the objection raised against the unit was only for obtaining illegal
grain considered the izsue in its meeting held on 2-4 June, 2020,
Based on the field inspection conducted in accordance with Annexure
R3(m) minutes of the SEAC Kerala, the officers who conducted the
same placed the report hefore the SEAC Kerala. The SEAC Kerala in
itz meeting held on 2% 3" and 4" June, 2020 accepted the
observations of the fizld inspection report conducted by the officers
and decided that the myself should conduct anether Environmental

s
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Impact Assessment sludy and precise Environment Managsment
plan for the proposed project and the Environmental Impact
Assessment should cover the impact of the activities of the proposed
project in and around the site within an impact zona of 3 kilometar
radius. The Commillse decided to direct the proponent (3rd
respondent herein) o submit the above details/documents, so that the
study decision can be taken on the matter. A true copy of the relevant
pages of the minutes of the 111" meeating of the SEAC Kerzla held .:.ni
2-4 June, 2020 is produced herewith and may be marked as
Annexure R3(n). item MNo. 111.59 in Annexure R3{njis the item

pertaining to that of the 3" respondent.

It was in such circumstances, | preferred W.P(C) No. 14072/2020
before the Hon'ble High Court of Kerala on the ground that if these
studies enumerated in annexurs R3{n} were to he conducied,
Annexure R3(a) Stop Memo has to bhe vacated which culminated in
Annexure AZ judgment passed by the Hon'ble High Court of Kerala
permitting me to operate my guarry for mining building stone until final
orders are passed in accordance with Annexure R3(c) judgment.
Even though a Writ Appeal was preferred before the Division Bench
against Annexure AZ judgment, the same got dismissed and the
original applicant came hefore this Hom'ble court with the above
Original Application as Forum shopping.

Thereafter the SEAC Kerala on by its meeting held on 08.10.2020
passed Annexure A3 to start quarrying cperation and to intimate the
SEAC Kerala. When | proposed start the quarry, the original
appilcant herein, who is highly influential and who is capable encugh
of purchasing a Forum filed a complaint before the Mine Safety
Depariment, Bangalore that | am operating a quarry without their
permission. Accordingly they issued a direction not to operaie the
quarry unless and until they inspect the site in order to ascerain
whether mining & feasible in the property. Therefore | was unahble to
star operation of my quarry in the light of Annexure A2 judgment.

2k
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| produced all the documents before the Mine Safefy Deparment,
Bangalore and due to the pandemic situation and the lockdown in
Bangalora they weara unable to visit my side and ultimately during thea
month of February they visited the site and permitted to operate my
guarry for carrying out blasting test by the National Institute of
Technology Suratkal as direct by the SEAC Kerala as well as the
Mine Safety Department, Bangalore. Thereafter when report of the
MIT Suratkal was produced before the SEAC Kerala they considered
the izsue in itz meeting held on 27-30 July, 2021, they decided to
forward recommendation to the 1% respondent stating that quarrying
in the property of the petitioner stipulated  in the approved mining
plan is feasible subject to the conditions laid down in Annexure A1
along with additional conditions stated therein. A true copy of the
relevant pages of the minutes of 123™ meeting of the SEAC Kerala
held on 27/30-07-2021 is produced herewith and may be marked as

Annexure R3{a).

Now as per Annexure R3 (o), the 1% respondent can enly accept
Annexure R3(o) in accordance with condition Mo, 8{i) of the
Environment Impact Aszessment Notification, 2006 in next maefing of
the 1" respondent. Therefors the finalization of procesdings based
on Annexure R3 (a) in accordance with the directions contained in
Annexure R3(c) judgment as well as Annexure A2 and Annexure
R3(g) judgment iz at the final stage and if any interference by this
Forum in the above O.A as well as the interim application will
adversely affact the 3 respondent and also on the finalization of
thé.'nru{:eed]ngﬂ on Annexure R3(a) as directed by this Hon'ble Court
of Kerala in various of the above judgments.

In these circumstances it is humbly prayed that this Hon'ble Forum may
the pleased to dismiss the above original application 0.A. Mo, 76/2021

~and the interim application [A. No. 120/2021 in Q.A. Mo, 78/2021 with

compensatory costs o me.

PP
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All factz stated above are true and correct to the best of my knowledns,

information and belief, %3
(e
3" RESPOMNDENT

Solemnly affirmed and signed before my by the deponent who is personally
known to me in my office at Ernakulam, on this tha 30™ day of August, 2021

N

Jobi Jose Kondody
Advocate

Dated this the 30" day of August, 2021

Jobi Jose Kandaody
Advocato
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MINUTES OF THE 99" MEETTNG OF THE STATE ENVIRONMENT
IMPACT ASSESSMENT AUTHORITY (SEIAA) KERALA, HELD ON
31 & 13" NOVEMEER 2019 IN THE CONFERENCE HaLL OT
STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

KERALA

e ]

Proseat:

1. Dr.H. Nagesh Prabbu IFS {Retd), Chalrman, SELAA

2. Ds Usha Titus 1LAS, Principal Secretary, I-I_i.gh er Education &
Bjernber §eeretary, SEIAA

1, De. Javackendean i, Member, SELAA

The mecting sterted at 11.00 AM and agenita itams were taken up for dizznssion,

Frea e, 2900 niistes of the 98% mecting of SETAA held on 18" & 167 Detober
2019 for information
Maoted
Ttem MNa90.02 Action Taken Feport of 97" SELAA Mecling-held on 24
Septemaboer 2019
i Hoted.

The follow up sotions taken by SELAA Lwam, on decisions taken in SEIAA mesting

iz appreciated,
T N 59.03 Action ‘Talen Report of $5" SEIAA Mesting held oo 15" & 19
Cretaler S00%
Toked.

The follew up ochons taken by SEIAA tearm, o decizinas faken in SE[AA mentimg

iz oppreciatod,

_—m—_-ﬁ?'ﬂlﬁ"# — — — — — sarerw—yr— T
pinates af the 999 meeting of SELAMA held gn 21st & 224 Howember 2019 Fage 1
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Apescetse 2R,

Ttem Bo.20,53 Eenewal of environmentsl clearanee for the removal of ordinary
partl drem Sy, Mo.kl4, 3ILS ot Muolanthuruty Village,
Kannyanour  Tajul, Eroalaulame  Distriet  Keralz by
Eer P Favlose, Patliepallil Pulikamyali F.0O, bulaathorothy,
Ernaknlam - 632314, (Fil= No4THALZNTINEETANL)

B

Aasthanidy decided to #ffecl necetsary corection b the Survey Mo in the EC already |

issued nnd inform the same fo propooend.

Doy N 9955 = Jodpment dated 4.10.201% In WPIC) No31684/2016 fded by

s Tomy Thomas (Fle:No1255FECH20IGSEINA)  (Common

Judgment in W @ 3168472 ots, Wr { {).15505/2016 &WE [ C)

25920201,

Awthorty potized that fhe Hon'dle High Coort By its common judgment dzied

D4.30.209 o W) MelIagd/16, 13505018 & 2352919 has directed the SEIAA o

finnlizz the procesdings peratning to Ext P11 Siop Memo doted 22.09.16 issaed by dhe

SELMA, afier providing En oppormnity of le:BI!'.i]'I.g_ i the petitioner, petitionsr in WE{C)

Mp. 25520 of 2009, B respandent i WD) Mo 31684716, {e. BLG.Anil Kumar, Convenar,
Kizlakbemala Protection Couneil, Secretary of the Girema Panchayat and abl ether stake |
bolders ncludmyg Centre for Earth Science Studies [(CESS) Henes Awthonily decided o !

gives an opportenily of being heard (0 all the above persons in the next SEIAA meeling and

noticas moy be dgmeed accardingly.

tam Mo 9957 Enviroemenial Clearanes for the Proposcd Expansion of HPPCL-
LPG Mounded Storage Facilily Al Kochi LPG Boltling Pland, in
Survey Mo, 2812-26, Thireveakelam Yillage, Knnayanour Taluk,
Ernaltwlam Ivstrict, Kernla by Sri.Gapzlkomar Balalrishnan, Sr.
Manager, Hindustan PFebreleom Corp.  Lid  {File Moo 1126
(BWECEETA AT 20T

Authority noticed that, o5 per the nofificetion 8.0.I060(E) dated 13062009, an
amendment was made o EIA Holification, Z006 by omitting ftzer &(b) end the entmes

relofing thercte. Accordingly, item &{b), which requires prior BC is pot in the schedols o
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MINUTES OF THE 100® MEETING OF TIHF STATE
ENVIRONMENT IMPACT ASSESSMENT AUTHORITY (SEIAA)
KERALA, HELD:ON2I 824 DECEMBER 201N THE
CONFERENCE HALL OF STATE ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY, KERALA

Presere:
Ifh L BreilMNagesProbhe 155 (Retd), Chalroean, SEIAA
L. Dr.Usha Times .48, Principal Seeretary, Higher Education &
Momber Seercinry, SETAA !
ot 3. Druoluyochandran. [, Member, SELAA
The mesting stacted ot 1100 AM and agendy lzms were token vp for discussion.
i
2 i
_' Ttem No.100.01 Minutes of the 999 meeting of SE[AA Leld on 21%%
: 22" November 2019 for information |
o Mlozed
Ttem Na 10042 Actian Tekea Report of 99" SEIAA Mecting held an 23%8 727 |
; ' Nuvember 2019
."\-\.\_ e
The follow up actions aken by SEIAA team, on decisions talken i OOPSELAA
e | metting s appreciaed,
Ere— — — — —- — e — — —
Minutes of the 100 wmeeting of SEIAA held on 238 243December 2015 Fage 1 .l
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Complaint nmadnst the guarry af Sri.Charles Mallew, Palstlzrsy
cansireclions Pyl Lid, (File No S35 ECA 2713/ 200 SISTETA Al

As intimated by the Standing Counsel of SETAA in Hon'ble High Court of Keeala

further opporounity of being heard wras Eiven Emtbdandatty 1o mopear before the

Avthasity on 23122009 t3rough a registered AD Latter which was deliversd to her an

LL12.2019, a5 per delivery record of postal depariment. Flowever she did nor mppEaT
before the Authoriny,

It iz notieed that the SEAC has mpde cenail ohsepeations sbout the functioning of

the Palathass Cong

truchion: and suggested for Izzting the Stop Mems, Befors issuing tha

Top Mema, Authority decided 1o confirm the viglations 2 peinted by SEAC, throveh

respeitive responsible agencies,

IlumfNi?:'ll'.ll}.ET.-

Juedzment dated 4,10.2019 in WE{C) No31684/2016 filed By
Tomy Thontas e NG 2SS E G 20 BT A, (Cammon
Judgtnent in WER{C)31682/2016, WPRICLI55052015 EWP(C)
25529/2019)

The Hon'ble Migh Court i it common judgment dated 4102019 in WEC)
Mo 3TEE42016, 15505018 & 552000 ivacted the SRIAL to finalize e praceedings
perdaining to Exc Pl stop mema dated 22 092016 fsued by the EE!g‘u‘s,_a-r':er providing
Spporunity of lenring to the pelitioner, petitioners in WE{ C} No.25529 of 2018, g
respondent in WP {09, Mo, 31684418, je, E.GAnlkamer, Convener, Kizhakkerpala

protection councl, secremoy af the GramzPenchayat and al| other stakehelders including

Centre for arth Scisnce studise {CESE), the report drsm by the said ereanization in

raspecd of the area in which the QUATY 15 situated | the plans prepared  ubider e Disaster

Managemeni e, fe, Motional Plan, St Plot and the District plan and ail ather Eiyputs

wvailoble and prgduced by the petitioners and the inturasted persang, and aitzin finaline ar

the carliest, and at 2ny rte, within thres monihs fom the date of reseipt of 3 copy of the

Judzenent.

A% per the direstion contsined in the Judpment an opponunity of being heard was

sivea to the above inserested partizs and during the hearing they have presented their cases

and have given a writlsn statement to {hat effzer An addiziapal opponunily was aiso miven

Minutes ofth

= 100% Bheeting 6 SELAA held on 23ig, Z4%Decembor 2018 Pags 28
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i all the inmerested parties 1o give in wiiting any tdngmore they want o represcnt for

considemtion within ooe wesk.

As the EC and subseqacnt o Stop Mema wersissued almost tiree years back,in the

light of issues brought oot during peestaal hearing and 1o comply with the directions of

=
=
[
Iy
L1
i

Hon'Ble High Court of Kemals, Authorly decided to forward the relevent dorwm=nis

sive an wdvance intimation (o all thoze interested parties who came for personal heqring,.

ey Tt

Autharity also decided to fils an extension pelition sesking additionzl tme of thres

months to allphs the Soolity in the case, SEER0E0Y

Ftom Mor 100558 Judgment in WE{C} No.27987/2019 fled by Sase cadraad and
wthers (File No 3006/ A2/201%/8ELAA}

o gt A AT

The Han'ble High Sowrt has impleaded SELAA a5 additional respand=nt in WEICH
Mo ZTRET2019 filed by Sasccndran and ethers and an the fudgmenithe Hon'ble High
Coae has sooehi Instructions from the Standing Couriselas 1o the way forward for the saed
Autharity in denling with fresh grant of Envireamental Clearznee and post Cleorance
monitoring, from the engle of the Dissster Management Act and 2lso 5 to whether iz such

cases the conspetesit Disaster Managzment Auntherities will bove o be consultzd belors

g
!

i J fipafising further action,

1} AsSEL&A hos been impleaded n the WIS petition Authority decuded 03 fomish
parwize Suarement of Fuclsto defend Lhe cuse. The Legal Officer il toke
staps o <o the same o divected inthe previcus SETAA mesting.

2 The court s isswzd am inderim order doted 08112019 seeking spesilic
jnatructions of SETAA on the matter of consulting the mm_uct;m Dizaster
Management Auhorties before fnalizing fresh grant of EC and post EC
monilgring fam the angle of Disester Managemant.

The Authorty had taken @ decision in its mecting held on 24,08-200% 40 imwile

Memtber Secretary, Stats nszster Monagement Authoriny to Fulure meeiings e help o

clarefy the hazard zonaton of the sren o which EC iz sought, from the wngle of Disasar

Thiz is the true




L R T P A dfd D AN wironck s

P -%ﬂﬁ#&t?ﬂ ﬁr'?‘__;zj,,j 3,

ot

MINUTES OF THE 108" MEETING OF SEAC, KERALA, HELD ON
1M e ITYATATEE 2030 AT THE CONFERENCE HALL,
STATE ENVIRCNMENT IMPACT ASSESSMENT AUTHORITY,
THIRUYANANTHAPURARN

DAY 1- 13-01-2020

'- ;"‘“- The mecting starred 2t 10000 AWML The Choirman welcomed the membos, The
g Cemmitee thes moved on o the deliberstions en the agendz items,

Ttem M 1BEOT Minutes of the 1077 SEAC meeting beld on 24™ December, 2019

Motad

e ] Tl LD

Itesn No. 108.02Minutes of the 100" SEIAA meeting held on 2578 24" December, 2019

et -

f Item L0503 Applieation for Envirenmenial Clenrance Tor building stonequarry in
. Re-Survey MNo234/L,23401 & 2345 in  DMuppayinad Villnme,
Vyihlr(Talok, Wayanad District. {File Na, 120/EC220I%EETIAA)

Decizion:The Commities decided tn recommend for issunnee of EC sulyjeet 1 the specific
candition that the progonent shall submit to SELAA & certificate fram the Willage

Drfficer to the effect that no netural calamity has tmken ploces in the Inention during
2018 &2 9,

Mir Mohamoesd A, LAS Dr.C.Bhasleran
Brereinry Chairman
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i SEAC Ficld Inspection (Fite Mo 1285ECA2016/5ELAA)
Tiecision: The Committae entrusted D0, Bhaskarzn and D R AjwyakunncWarmafor field g
i inapection B
;
Pt i
1 Item Mo, 108.53 Environnwental Clearance for the projpesed Granite Ballding stone ]
: Quarry project In Sorvey Nol44/4 & 14445 in Kalpetta Village, i
i VythiriTaluk, WaynnadDistrier, Ferals Stateby Meltabin PO f
(File Mo, 1224/ EC1Z2019/FEIAA) g

r Decision:The Commitics decided to seeklzgnl opinion from the Law Officer, SETAA El
regarding the admissibility of the proposal in the light of the judgsments of §

thetfon'dlé High Court und Supreme Court on the conversion of Jand nssizned
Tor qEarTyinge. ’

[ttem Kp.108.54 Environmental Clearince far Fropoesed Expansivn with the addition
of Hotel, 230 Bed Hospital, Mursing College, Hostel & other Boildings
for Adluxtledicityf Convention Cenfre Pvi, Lid (o Te- Survey
Mo35T ni Harakutty wvillage, AlwvaTaluk, Erpzkolam Distriet,
Kerafa by Dr. SujithSudheesan, Director, MisAdluxMedicity S
Convertion Ceatre Pyt Ltd{File No, 11867A2/2018/5E1AAY

Mecision:

.._::'_.'_'ri.--.-'-|-'|':.Mﬁvl:'L-.‘hnr.w.-wr..h...w_u

The Conunittes discnssed in detzil e consalidared note amd proposal given lere under on
the subject nulier:
Afier several runds of discussions, the sid propogal was considersd o the 1007 SEAC meszting

held on 13%E57" July, 201%. The proponent was present and fie consyliont made a
prescnizfion, The Committee entrusted Dr. AV, Raghe & Shr. K. Krishiea Panickerfor fisld

mspestion. Also, the proponent wes directed 10 produce the documents regarding collecting

and dizpasal of solid wistes. The field inspection was caried aut an 22 July 2015,

ivtir Monammed Ali, [LAS D C.Bhasliaran
Sporetary Chairman

Thiz is etz u@ﬁﬁ"w of the dogumenz
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MINUTES OF THE 111" MEETING OF SEAC, KERALA HELD ON

2 -4 JUNE, 2020AT THE CONFERENCE HALL,

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,

THIRUVANANTHAPURAM

The 111" mesting of fhe SEAC Keraln was held during 2-4 June, 2020 ehserving all the
lockdawn protacols stipulated by the Government The ttecting started ac 10,60 AM on 2* Junea,

2020, The Chaimean weleomed the myenbers and abaerved that the mesting of FEAC could not
be held doring Mareh-May,2020 dee 1o the Tockdown, Hz further added that since a lnrps

ournber of propasals for grant of BC are pending, the kacklog will havs to be cleared 1o mest 1he

timeframe stipuloted in the 1A seidelines, The Committes fhen moved on o the deliberations

2 an the agenda itema.
flem Mo 111071 Minotes of the 102" SEIAA Moeting held on 10%& 17% Februatry
2020
Deeision; Maotad
Ttom Mod11.02  Minutes of the 1037 SEIAA Mecting held on 24" 25% Fehruary
2026
Treoision: Moted
From Mo.111.03 Minotes of the 130" SEAC mecting held an 11%& 12° Fehirunry 2025
Decision: Hoted :
Sl Hdi-
Mir Moltammed Al LAS D C.Rlasknray
Hecretary Clairman
"-_-'T\."_': " LI an'\-""“""l':"'“_“""“‘“'mm_

Jmmwwwmrmmnm'w—ﬁ

Jf:“t)

m——

e AP L —_—

J-"..-ﬁ

e R e




=g LEos
P L VL %{E—f} )
i

-?FEIﬁ:-Nd'J-ﬁ‘i'.ili' Jodgment  dafed 4.10.200% i WE(C) Ne316842016 filed by i
TomyThemas (File Ne12535ECA20LEGSEIAA) (Common Jedpmant
in WD 3165452016, W' (CL15505201 6 £WE (C) 25529/1015)

5 Ll 1 T i TR T

Dyoedsinn: The Commities aocepted the observaiions n the Field Inspection Roporn
ood decided that the environoseital end sgolal zafegeacd of the blding
stone guarry’ has 10 be evolved through o detailed Environmental Impazt
Acsrazzment study and precise Bavironmestal Masagsment Plan (or the

Y

propasst project The EIA slould cover the bopact of Uee activitiss of the
proposed project in end asound the site within an impact zooe of 3k

reching. The impact assessmens should spocifically cover the impacts on:

fal Al the buildings and consirisied siviichess within the redivs of
J00in and the lepasd due o dhe propoyed blagling;

omn

(i} Different ppes of buildings and corstrucied -struciures within the

-

Impact zens of 3l radir and the dnpact due to the proposed
Eloasting;

(i Air guality and noisz Jevel of the ingpact zore die to blasting ond
fl'ﬁn.r_,'?ﬁ.'-'m!f-ﬂ.'r;

b Surface drainage;

vk Crowdwaer fevels diue to Dlasiing ond conzequent vibration:

r il Fapiug ferraln with spdcial reference fo the possilility ol indwaing
Tandsfides; i
Wi}  Hiodiversioe agd
Wil Focial aspeets Telivalng employmend, focome and invalumtary laid
rogulaifion,
The smady shovld cover an area of 3lm mdivs of the proposed mining
spat. A dedniled fand vee and lond cover map of an area covering 500m
fadivs of the poposed mining spet shouwld alsa be submitted. The |
Commitize decided to dirsct the propoocat o submit the: abowve |

defails‘Socuments sa that 2 sudied decigion cen be (aken on the matter.

ETH Sds-
Blir Molsnnned Al LAS D Bhaskaraon

Secretary Chairmzn
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MINUTES OF THE 123" AMEETING 01 THE SEAC KERALA HELD DURING 277 — 3"
JULY 1 AT THE COMFEREMCE }[M.._L. STATE E.‘ﬁwuﬂﬁnuim IMPALCT
ASSESSMEMT AUTHORITY, THIRUVAMANTHAPURAM

The 123" m:.'.-:;liug af the SEAC KERALA was held online during 27" - 30" July.
3021 ahserving all the Covid-1% pratocals stipulited by the Government. The rmeeling started
at 10,00 AM on 277 July, 2021 with De.C. Bhaskaran, Chaieman. SEAC KERALA chaining,
The Chairman welcomed the members to the meeting. The Commitiee then moved om0 the

defiberations on the apenda iems.

PHYSICAL FILES

[tem Mo 425,81 Minutes of the 122 SEAC meeting held an 15th - 18" June 2021

[hecision: Moted, The Committer alse raificd the decisions of 1he Chairman with réspect to
the changes n the Field [nspection Teams anil npminations to ke Joint Inzpection

Commillees.

Ttem Mo 0250 Environmental Clearance [or Geanite building Stone Quarry in
Sy. Mos. 464720, J6E2E/, 4641AM 6271AMT, 463030, 46403/2 and

464371 in Thiromarady Villnge, Muvattupuha Taluk, Ersakulam
District - Judgmentin WP {C) T697/2021 (I} fled by Smt. Bindhu
P.A, Thevarmadom Gropites -Revalidation of EC

{File Mo, 997/EC3MM062015)
Deeision: The proponent and the ROF were presenl, The ROP made the presentation. The
Committee entrusterd  Sri¥ Krishna Panicker and Drd Ajih Kumar with the Feld

inspoction,

Tiem Mo, 123.03 Judpment in WP {C) 37202021 NGled by SriC.P.Muhamencd-
reparding the validity of EC. (File No. F48(EC4/202 HSELAA)

Decision: The proponent’s authorised representafive and the ROP were peesont. The ROP
made the pressniation. The Committee entrusted Shri.K.Krishna Panicker and Dr.AV. Raghu

wills the feld inspaction,

Tdem Mo 12340 Judgment in W[ () 3361/2021 filed by Sei.Linej T.F- regurding
the validity of EC. (File No.9IVECHIOZLSELAA)

Decision: The proponent and the ROP were present. The ROP made the presentation. The
Commites entrusted Shri i Krishna Panicker and Dr.AV Raghu with the field inspecrion,

Trem Mo 123.05 Envirgrmental clearance for the proposed guarry project in
Survey Mo, 163 (Block Mu22).202-2,2/4-3,204-2 301-2, 213, 2/2-5,2/4-
4,2/4-5 (BlocK ™o27) in Urangattiri Village, Ernad Taluk,
Malnppuram District, Kerala by Me KV, Moideenloya, Mis
Kallaraitikknl Granites (File No, 1230/ECI2HNEELAA)



- earth ?u:.'-r_ﬁllin_l.g_ clay
axtracted  areas s

| ' ) | 19480 m3
ftem Mo i35 03 Environmental Clearmnee for the Commercial project “Ozanc
FTafl™ in Sy, Nos, 428, 14671 and 14607 at Pathaikkars Village,
Ferinthalmanna Municipality. Perinthalmaona Taluk,

tlalappuraom Disicict, Kerala by Sric ALK Abdul Aziz, MUS INOA
Propectics & Developers LULLP. — Request to remove the Ordinary
Earth — reg - (File No. 364/5E1AAS EC1AGTE2013)

Decision: The Cowmumittee heasd both the proponent &ihe Consullaol and disecied the

proponent W submit the hearing note in this regard.

Elerm ey 12514 Envirenmental Clearance for the proposed Building stene Quarry
project in Survey MNo. I30/3,2371&2382 in Thirumeni Villape,
PayyannurTaluk, Kannur District, Kerala State by Mr
Marikkadan Dasan (File No. 1293EC22019/5ETAA)

Decision: The Committee scrutinized the additional docwments submmitied by the propoaent
and decided to direct the propanent to submit the followime additional doswment:

a. Sowrce of water proposed in the project is not found leasible and therefore. & revised
proposal for sowres of water should be submized.

Bterm Mo (23,15 Judgment dated S I020T a0 SWPCT] Mo ITEELTRTE filed by Shri.
Tomy Themas (File MNodZ35ECHTUAEELAA)  [(Comman
Judgrment i WF © 316842016, W [(C)135305/2016 &P ()
25352972019

Deeagion: The Committes scrutinized the additional documents submiited by the proponent
and decided 1o forwand the recommendations 1o SEIAA. The quamying in the said location as
slipulated in the approved mining plan is feasible subject 10 the EC conditions issued earlier
and the following additional conditions:

i. Dlasting should &e conducted with o maximun of 30 holes in 2 Blast rund using
32mm diameter Blase holes deilled with handheld Juck hommer drill to 2 maximom
depth of |.5m and each hole charged with a maximim of 250gm of explosive.

o, _peiznel based shocktube detonatoss should be wsed for iniliation so a5 o have hale o
hole deluy of 17ms and 25ms and accordingly row 1o row delay of 23ms or d2ms.

c. Blast should be conducted by = qualified personnel a5 stipulated by the Direcior
Cieneral of Mine Safety.

¥

d. Adequate mullling arrangement should be madg to resirict fly rocks sithin 10m.

e

.
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¢, Blasting conlguration and lavieut should be strictly according o the recommendation
in the study repor of the Department of Mining Enginsering. Mational Institete of
Technology- Karnatnka (MIT-K), Suratkal. Mangalore dated 16.4.3021.

. The blasting conlizuration and layout as per Tohle 4 and Figurs 20 given the neporl
shouldd be displayed in front of the project site.

o Haolage road should be completed with adequate width and lower gradient prier 1o

==

the commencement of mininge,

h. The earchwater deains should be complete o all espects price o the commencement

of mining

i, A water holding and clanler pond should be set up et the bottom portion of the site 5o
as to prevent oulflow of terbid waoter.

j.  Adequate Rain Water Harvesting strocture should be provided on the lower pan of the

=il

k. Overburden dummping site should be provided with protoctive walls.

I The cxisting stezp culling should be se1 }FEEII with adequare benchies with stipulaied
beeiehr and width prior to commencement of regular mining.

m. A seperate plot o preserve the rare and endemic species. il any. should be earmarked.

n. Planting of trees of local speeies on both sides of the road within the project site
should be completed prior e commencemant reiular minmng, |

o A Loeal Moniering Commitiee consisting ol the President. Thalappalam GP.
blember of the concerned Ward of Thalappalam GF, O rominstesd Member ol the
Biodiversity Management Committee of the Thalappalam GF. Proponent of the Mine
Project, Expert in the Environment Management Cell (EMC) of the Project should be
constituted. The Committes will meel once in two menths gnd moaitor the conditions
stipulnted in the mining approval, consenl to opzrote and environmental clearance and
their suggestions should be implemznted by the EMC without amending any
conditions stipulated in varows ¢learances obiained for operating ihe mine,

Er_t_[j{p-_]’-'_";.iﬁ Application for Environmental Clearance for Granite building
Stone Qeaery in Survey Moo I11 in Mondakkayam village,
Eanjirapally Taluk, Kotinynm District {2434/ECT 201%SETIAAY

Mrecizinn: The Committes serufinized 1he additional decuments submitted by the proponent
antdd decided o direct the progonent e submit the following additionzl documents:
i

t
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